NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CA No.90/2017
IN
CP NO.233/2016
RT CP No.76/Chd/CHD/2017
Ashok Kumar Agarwala ... Petitioner
Versus.
Swan Aluminiums Pwvt. Ltd. ...Respondent

Present: Mr. Yash Pal Gupta, Advocate for petitioner.
None of respondent.

CA No0.90/2017 has been filed in the pending CP No0.233/2016 / RT CP
No.76/Chd/CHD/2017. Learned counsel for petitioner, however, seeks time to fiie
application in the prescribed format under the provisions of Insolvency and Bankruptcy
Code, 2016 in respect of the Petitioner-Financial Creditor as the requisite application
has not been filed. List the matter on 18.07.2017. Written communication in Form-2
of the proposed Interim Resolution Professional (Annexure A-2) has also been filed
but that is not a complete communication. Learned counse! for petitioner, however,
submits that he would be filing fresh communication in the format which is being
accepted by this Tribunal, along with the application in the prescribed Format. As per

the notification dated 29.06.2017, the compliance is to be made latest by 15.07.2017.
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